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Sliri M.K.Venna for ilie pei.itioner.

Petitioner has allegea tlial the order and
directions of this Tribiwial m OA No. l, l/yS
have not been coniplitd with by ihe
rc,s;pondcnl.s. We have seen Annexure C-d
dtUed 7.12.2006 and it is dear (liat the t)rder
has been iniplcinented with consequential
benefits by jjiving pron)o(.ton in TTA cmhe.
It i.s aJso staled in the letter dtited 7.12.06
that any furtlier proinotion/seniority In JTO
cacire would be governed by concerned
regulatory condition for selection, training,
appointment and seniority. It is also ;?een
from tlie records that the petitioner ha.s bled
llie CCP aher an inordinate delay. The order
of the Tribunal is dated 16'"'* October 200.2
wJiereas the contempt petition has been iheJ o'
on 8.1.200Af^ O,t^c'l cv/^-cc C.-.C-tc. q,.:.., <We find tlrai tne re.s'ponaents have complied
with the order of the Tiibunal. In viev; of
aforesaid observation, the CCP has no ment.
Apart Irorn this, die CCP is hit by limitiition
Hcace the I 'Ci-' is dismis.sed on prouru] of
limitatioifaiso.
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